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Item NC.33

M.A. No.2513/2003 IN
C.A. No.1119/2AA3

?g .12. 2003

Present : None for the orig.inal applicant
Shri K.L. Bhandula, learned counsel for
the applicants in MA ZElA/Ag(ori gi nal respondents)

MA 2513/2003

Heard shri K.L. Bhandura, rearned counser for
the respondents.

2. This misc. appl ication has been fi ]ed by

origina'l respondents seeking extensipn of time to
implement the order dated g.10.2O0g in OA 1ttg/AOOg.

T,his Tribunal had directed the original applicant to
furnish the detai lf within two weeks and the or.iginal
respondents were directed to consider the same for
reimbursement of medical claim to the applicant within
further period of two weeks. The original respondents

by this misc. application have stated that certain
lD</V--- Aw.'- .

discrepanciesl found in the details submitted by the
appl icant. Accordingty, a 'letter dated za,1l .2003
(Annexure -l to the misc. application) was issued to
the applicant which has been served but no compliance
has been made by the app'l icant. rn the circumstances,
by this misc.' apprication, the original respondents
have sought three months extension. However, the
learned counsel of the original respondents states
that even up to date no compl iance has been made of
the letter dated zo.11.aoog. rn the circumstances, he

states that if the compliance by the applicant is
made, his case can be considered expeditiously.
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3. A copy of this misc. application has already
been served on the applicant but no reply has been

file.d till date. rt is presumed that the applicant
does not want to fi Ie any reply. In the
ci rcumstances, this misc. appl ication is E=#
disposed of on the basis of material already on record
and on the basis of submissions made by the learned

counsel of the original respondents.

4- Considering the facts of this case, it wiIl be

reasonab'le to aI]or+ one month's time for consideration
of the c]ai m of the appl i cant after the detai I s as

called for by the original respondents are submitted
by the applicant. The original respondents may decide
the claim of the applicant accordingly.

MA 2513/20A3 'is disposed of
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